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NOTIFICATION

The following Act of the Sikkim Legislative Assembly having received the assent of
the Governor on the 29th day of June 1996 is her;:zy published for general Information:-

THE SIKKIM KHAD{ AND VILLAGE INDUSTRIES BOARD
ACT, 1996
(ACT NO. 4 OF 1996 )

AN

ACT
to consolidate and amend the law relating to the Sikkim Khadi and Village
Industries Roard and to provide for uniformity among the Poards in diffe-
rent States of the country and to ensurc better co-ordination and imple-
mentation of the various programnses being undertaken by then:.

BE it e.acted by the Legislative Assembly of Sikkim in the Forty-
seveath year of the Re pu})hc of India as follows :-

CHAPTER - 1

PRELIMINARY
Short title, 2 (1)  This Act may be called the Sikkim Khad and Village Indus-
extent and tries Board Act, 1996
commeuncement. (2) It exteads to the whole of Sikkim.

(2) It shall come into force on such date as the State Govern-
ment may, by notification in the Official Gazette, appoint.

Definitions. % In this Act, unless the context otherwise requives ;-
(a)  ‘“‘Board’’ means the Sikkim Khadi and Village Industiies
Board established under section 3 of the Rill*;
(b)  ““Chairman’’ means Chairman of the Board ;

(c) “Comumussion’’ means the Khadi and Village Industries
“ommission established under section  of the Khadi and

Village Industries Commission Act, 1956 ; 61 of 1956
{d) “fixed cap:tal investment’’ means the Fixed Capital In-

vestment as defined in sub-section (cc) of section 2 of the

Khadi and Village Industries Commission Act, 1956 ; 61 of 1956.

o5 “Cavernment’’ means the Government of Sikkim -
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“yural area’’ means the arca as defined in sub-section )
of s:ction 2 of the Khadi ard Village Irdustries Gommissioi
Act, 1956 ; :

“village industry’’ mn:cans any industry as defined in sub-
section (h) of section 2 of the Khadi and V;Hmm Industrics
Commission Act, 1946,

CHAPTER - U1
THE ¥HADI AND VILLAGE INDUSTRIES BOARD

With ffect fromi such date as the Governmert may, bv
notification, fix in this behalf, there shall be established a
Board to be called the - Sikkine Kpadi and Village Industries
Board,

The Board shall be a body corporate havmé perpetual succe-
ssion and a commion scal and shall by its corporate name sue
and be sued.

Board shall coasist of the foll lowirg memb.rs appointed by

the Goverpment, namely :-

Q

(b)

2

()

Chaiiman

Maximum  four nor-official members having sp.cialised
knowledge and experience with  Khadi and Village Indus-

tries Member,
Three representatives ol the Departments of Industries,
" r »
Pulallcc an(] Pfannlng ﬁ."l(; IJC‘ Cl PTI@Dt not l‘LlO‘-‘r thﬁ 'IEU"LIC
of Joint Secretaries .Member,
Representative of the Khadi and Villagé
- - . C
Industries Commission . .Member,

Accounts Officer of the Sikkim Khadi and Vi].lage Indus-
tries RBoard who shall alse be the in charge of accounts of
the Board . . Member,

Executive Officer of the Board Member Secyetary.

Tiwe Executive Officer apponted under clause (f; of section
4 shall exercise powers of geneul superintendence over the
affairs of the Board and its day-to-day management under

the divection and contrel of the Chairman.

The Executive Officer shall be responsible for the furnish-
ing of all rveturns, reports and statements requized to be
furiish.d to rhe Government and the Commission under
S@CC.li)l"l 2] =

It shall be the duvty of the Executive Officer to place before
the Board for its consideration and decision any matter of
financial importance which the Accounts Officer suggests
to him in writing that such matter be p] wced before the

Board.

The Accounts Officer appointed under clause (e) of section 4 shall
be i;x-charge of all financial matters of the Board incly (lmff its bu c}tret
accounts and audit, and it shall be the duty of the Acdounts Ofﬁcea
to biing to the netice of the Board th;ongh the Executive Officer
any mat ter of financial iniport, which in his opinion, requires con-

ur‘!p.nf.rm T G S T [ 1}19 i |

61 of 1956.

61 of 1956.
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(d) il he hos any financial interest in any subsisting contract ade
with o. in any work being done by the Board, except as a
shareholder (other than a Director) in a company as defined
in section 3 of the Companies Act, 196

Provided that where he is a shareholder, h. shall
disclose to the Government, the nature and extent of shares
held by him in such a conrpany

(¢)  if he has any financial interest in any business undcrtaking
dealing with or any other village industry as may be speci’
fed. ' ’

The Government way, by notification, remove from the office
any member of the Board, who -

(a) is or has become subject to any of the disqralifications men-
tioned in sectior 7 ; or

(b) in the opinion of the Govirnment, has failed or is unable
to carry out his duties ; or

() absents himself from three consecutive meetings of the
Board without the leave of  the Board

Provided that belore issuing any such notificaiion
the Government shall zive an opportunity to the men:ber
concerned to show cause against sach removal.

(x)  Any member may resigu his office by giving notice in wri-
ting to the Government and, on such resignation being noti-
fied in the Official Gazette by the Governmeat, he sh'ﬂl be
deemed to have vacated his office.

(2) In the event of any vacancy in the office of a member of the
Beard by reason of d.:,atll ESIg‘an]ﬂl removal or other-
wise, such vacancy raay be filled in by the Governnent and
the member thus appolmc.cl in such vacancy shall hold office
for the unexpired term of the member whose place he flls.

No act or procecdings of the Koard shall be invalid merely by reascn
of the cxis'ence of any vacancy amongst its members of any dcfect
ir the constitution thereof.

(1) The Board may associate with itself in such manner and for
such purposes as may be determined by regulations made
under this Act, any person whose advice or assistance it
may desire in complymé with any.of the provisions ot this
Act,

(2) A peison associated with it by the Board under sub-section
(1) for any purpose shall have the right to take part in the
discussions of the Board relevant to that purpose, but shall
not have the right to vote and shall not ba a member for any
other purpose.

(3) The Government and the Commission may depute one or
moze of their officers to attend any meeting of the Board

and to take part in the discussuions of the Board, but such

officer or officers shall not have the right to vote.

10f1956.
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(2)  The Chairman or in his absence, any momber chosen by the

members present fr.om amcmgst themselves, shal! p1-es1d<?

ove: the meetings of the Boara.

(3)  All questions at a meeting of the Board shall be decided by

v il -+ : DO T

a majority of the votes of the mebers present and V,Otmi" anc
in the case of an equality of votes, the Chairman of the mee-
ting shail have a second or a casting vote.

(4} The proccedings of the meeting of the Boad shall be for-

warded to the Government and to Commission within fil-

teen days of every meeting,

(1)  Every wmember of the Board shall hold office for a term of
five years

Provided that the Chairman shall notwitbstanding
the expiration of his rerm continue to hold office until his
SUCCCSIOE nters upon his office.

(2)  The ternis and conditions of service of the Chairnan, Exe-
cutive Officer, Accounts Officer and other members shall be
such as may be prescrived.

(1) Subject to such rules as may be made by the Government in
this beholf, ths Roard may, after creation of the post with the
prior approval of “he Government, appoint such other offi-
cers and emplovees as it considers necessary for the efficient
performance of its function.

() The scrvice conditions of the officers and employees of the
Board shall be governed by the State Government Service
Rules as amended from time 1o rime, l

«(3;  The Poard shall be the appointing suthority in respect of all
the offhcers and the cumplovees of the Board, ;

(1) "here shall Le constituted from amongst the members of
the Board excluding te Chaisman, a Sta:hding Finance Com-
mitice to wxernise such powers and perform such funcrions
relating to finance of the Bosrd as may be delegated by the
Board in the prescribed manner. The proceecings of the
meeting of the Comuittee shall be forwarded to the Govern-
ment within fiftcen duys of every meering.

(2} The Joard may also delegale nowssary financial povwers to
its utf-'.ﬁ:';«trs for expeditious disposal of work subject to such
conditiouns as ft deems At

Sl}b_jcct to any rules made in this behalf, the Board may, from time
to time, appoint oue or more committees foy the purpose: of efﬁcieﬁt
d«sr'lmrge of its functions and, in particular for the purpose of s

ring that the functions shall be discharged accorc]ing1l tolthe cire 31'3“‘
tances and requivements of khadi or agy particular village iurh;‘s'::‘f:

o a0
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be demed to be invalid by reason only of some defect subse-
queatly discovered either in the constitution of the Board
or in the constitution cof any Committee or in the
appointment or selection of an officer or on the grouncl that
such officer was disqualified for his office.

(2)  No act done in good faith by any person appointed under
this Act, rules and 1eou1at10ns shall be invalid me1dy by
reason of the fact tnat his appointment has been cancelled
by or in consequence of any other order passed subsequently
under this Act or any rules and rgulations made thereunder,

(3)  The Board shall decide whether any act was done in  good

faith in pursuance of the functions of the Boad and the deci-

sion thereon shall be final.

(1)  The Government may, by notification, direct that the Board
shall be dissolved from the date specified in the notification
and thereupon the Board shall be deemed to be dissolved
accordingly and any committee constituted shall cease to
function.

(2)  Onand from the said date -

(a)  all properties and funds, which immediately  before
the said date were in the possession of the Board for
the purpose of this Act shall vest in the Government ;

(b) all members shall vacate office as members of the
Board ; and

()  all rights, obligations and liabilities including any
liabilities under any contract of the Board shall become
the rights, obligations and liabilities of the CGovern-
ment,

(1)  The Governmaent may, by notification, supersede the Board

for such period as mey be specified in the notification and
declare that the duties, powers and functions of the Board,
shall during the period of its supersession, be discharged,
exercised and performed by such person o authority as may
he specified in the seid notification.

(2)  The Governmet shall before expiration of  the period of
supersession, reconstitute the Board in accordance with the
provisicas of section 3.

(3)  The Government may take such incidental and consequen-
tial pI‘()‘v’lblﬁI’lS as may appcar to be necessar ¥ for glvmo effect
to the provisions of the section.

(4) Any notification issued or order made by the Government
undler this section shall not be questioned in any court.

Any sum payable to the Board under any agreement, express or
implied or otherwise, however, mnuay be recovered without
prejudice to any other redeV as an arrear of land revenue.

(1)  The Board may, after prior consultatior. with the Executive
Officer of the Board write off losses upto rupees five thou-
sand (Rs. §,000/-) in individual cases falling under any or all
of the fo].]owmg categories, namely :-

(a)  Loss of irrecoverable value of stores or of public
monev dite o theft fraud or such other cause
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The Board may. with the prior approval of the Government,
write off irrecoverable loans and losses exceeding rupees
five thousand (Rs. §,000/-} in each individual case.

The Board shall take suitable action against the persons res-
ponsible for the loss and shall 2lsc send to the Governmenta
detailed report together with the action taken against the
persons, if any, responsible for the loss.

The Government may, by notification, make rules for carry-

ing out the purposcs of the Act.

In particular and without prejudice to the generality of the

foregoing powers, such rules may provide for all or any of

the foliowing matters, namely :-

(a)  the place at which the office of the Board shall be
located

(o} the masner of filling casual vacaucies among the mem-
bers of the Beard and the terms and conditions of
service of the Chairinan, the Executive Officer, the
Accounts Officer and other members of the Board
including the salary and allowances to be paid to
them and the travelling and daily allowances to be
drawn by them whea they are on tour ;

{c)  the procedure to be followed in removing a member
who is or has hecome subject to any disqualification ;

(d)  the condition subject to which and the mode ip
which contracts mav be entered into by or on behalf
of the Roard ;

(e)  the time within which and the form in which the

' budget and the supplementary budget shall be pre
pared and submitted in each year under sub-section

(1) of section 23 and section 25 ;

() the procedura to be followed and the condition to
be observed in bhorrowing moaey under sub-section
(3) of section 30 ;

(g)  the procedure to be followed for placing the Board
in possession of fuds,

In regard to the following, the Government may, in prior
consultation with the Commission, make rules by notifica-
tion, to give effect to the provisions of this Act :-

{a) The procedure to be followed and the condition to

be observed in granting loans under section 3o ;

(b) the form and raanuner in which the accounts of the
Board shall be maiatained under sub-section (1) of
section 31

(c)  the form and manner in which the returns, reports

' or the statements shall be submitted under sub-sec-
tion (1) of section 32 and section 33

(dy  constituting the Standing Tinance Committee under
sub-section (1) of section 15 ;

(¢)  any other matters which is to be or may be prescri-

bed.

. O
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foregoma powers, such Ieﬂunuons may provide for all or

any of the Fol]owmg nl'lttetb namely :-

(@) The time and place of meetings of the Boacd, the
procedure to be followed in regard to transaction of
business at such meetings and the quoium necessary
for the transaction of such business at a meeting ;

‘b) functions of committees and the procedure to be
followed by such committees in the discharge of
their functions ;

O the delegation of powers and duties to the Executive
Officer or any officer of the Board
(d) the persons by whom and the manmer in which pay-

ment, deposi.s and investment may be made ou
behalf of the Board ;

(e)  the custody of moneys required for the current ex-
penditure of the Board and investment of moneys
not so required.

(3)  The Board ma.y, in consultatiun anc with the previous sanc-
tion of the Government, by notification, make regulations-
to prowde for the maintainance of the minutes of the mee-
ting of the Board and the transmission of the copies thereof-
to the Government and the Commission.

If any difficulty arises in giving effect to the provisions of this
Act, the State Government may take such steps or issue such orders

aot inconsistent with the prov isions of the Act as may appear to 1t

to be necessary or expedi.enr for the purpose of removing such di-
fficulty

Provided that no such order shall be made after the expiry
of a pet‘iod of two years from the date of commencement of this Act.

(1) On and from the date of commencement of this Act, the

provisions of the Sikkim Khadi and Village Industries Bocud Act,

1978 shall stand repealed.

{(2) Notwithstanding such repeal, anything done or an} action
taken wunder the Act so repealed shall be deemed to have been
done or taken under the corresponding provisions of this Act.

By Order of the Governor,

B.R. PRADHAN,

11 of 1978,

Secretary to the Government of Sikkim,

Law Department.

F.No. 16(28)LD/77-96
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The following Act passed by the Sikklm Leglislative Assembly and having received the assent of the
Governor on 28" day of June, 2008 Is hereby published for general information:

THE SIKKIM KHADI AND VILLAGE INDUSTRIES BOARD (AMENDMENT) ACT, 2008
(ACT No. 16 of 2008)
ANACT

further to amend The Sikkim Khadi And Village Industries Board Act, 1996.
Be it enacted by the Legislature of Sikkim in the Fifty-ninth Year of the Republic of India as follows: -

Short title and 1.(1)  This Act may be called The Sikkim Khadi And Village (Amendment)
commencement industries Board (Amendment) Act, 2008,

(2) It shall come into force at once.
Amendment 2. In The Sikkim Khadi and Village Industries Board Act, 1996 (herein after referred
of Sections to as the principal Act), in Sections 4 (f), 5 (1), 5 (2), 5 (8) and 6 and such other
4(f),5(1),5(2), Sections in the Act, wherever, the words
5(3) and 6 and “Executive Officer” appear, the words “Chief Executive Officer” shall be substituted.

such other Sections
inthe Act, wherever
appear the words

"Executive Officer.”

Amendment of Sections 3. In the principal Act, in Sections 4 (e), 5 (3) and 6 and such other Sections in the

4(e), 5 (3) and 6 and Act, wherever, the words "Accounts officer” appear, the words " Financial officer
such other Sections in cum Senlor Accounts Officer” shall be substituted.

the Act, wherever

appears the words BY ORDER

“Accounts Officer.”
R.K. PURKAYASTHA (SSJS)
LR-cum Secretary
Law Department
File No. 16 (82) LD/P/2008

S5.G.P.G. --309/ Gazette /150 Nos./Dt:- 28.7.2008.

THE SUBSEQUENT AMENDMENTS TO THE SIKKIM KHADI AND VILLAGE INDUSTRIES BOARD ACT, 1996 (ACT NO. 4 OF 1996) AMENDED AND UPDATED UPTO JULY, 2008



